of 1882,

of 1882;.

An Act to further amend the Presidency Small

QQ]Bwes@dencySmallO'a : O’cm

AOT No: ITI or 1899, -

- PagsEp BY THE Governor GrneralL or Inpia 18 COUNOIL.

(Eéé‘éiy’ed’tke’ assent of the Governor General on the 97th Jan=

wary, 1899.)

Cause Courts Act, 1882.

HEREAS it is expedient to further amend the
Presidency Small Oause Courts Act, 1882; It is

~hereby enacted as follows :—

1, (1) This Act may be called the Presidency Short title
Small Cause Courts Act, 1899 ; and , sud cora.

mencement.,
(2) It shall come into force at once.

2. To section 4 of the Presidency Small Cause Amendment
Courts Act, 1882 (hereinafter referred to as  the said Siyy" %
Aot ), the words ‘and the expression * Registrar *® 1ss2.

* ineludes a Deputy Registrar’ shall be added.

8. Tor section 8A of the said Aot as amended by Substiution

- the Presidency Small Cause Courts Act, 1895, the fo weiicn
. following section shall be substituted, namely :— 84, Aot XV,

1882, as
amended by .
section 4,

Aot T, 1895.

fBA. (1) During any absence of the Chief J udge Performance

“or any Judge of the said Court, or during the period of duties of

absent

for which any Judge is acting as Chief Judge, the juige.
Local Government may appoint any person, having
the qualifications required by seotion 7, to act as
Chief Judge or Judge of the said Court, as the case
may be.’ ' ,

(?) Every person so appointed shall be authorized

‘to perform the duties of the Chief Judge or a Judge

of the said Court until the return of the absent Chief
Judge or Judge, or of the Judge acting as Chief
Judge, or until the Local Government sees cause to
’ cancel

G




82 . Preszdencyl mau uaus&

ca,ncel the appointment of such acting Ohlet' J udge
__or Judge, as-the case may be.’” -

of section 9, 59 go amended, after clause (a,) the followmg cla.use

XV,
ﬁgﬂ, shall be added, namely ERE

smended by L (aa) enpower the Reglstrar to hear and dlsp_ _se

applications o’ thatters, a

Amendment 5, In sectlon 13 of the said, Aot,,( between the

ofsection 13, OL d Wy P P o Ilt ana the words “ad many c]_erks

“Act XV, .
1882,  the words “a ‘Deputy Registrar, -and > shall be in-

serted.

‘ Amendment A, Tn section'9y , SUbS -Seqtit o*n{—fl) e’éthe said Ack

gection B,
hot1,1805. o oof undefended.: “suits and interlocutory
’

R Y




